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Allahabai : uate::t this "2."'\l"'- day of January, 2000 

uriginal Application No.s11 of 1999 

ai strict ; Mathnra 

Hon• ble Mr· s. Biswas, A.M. 

d.R. Fi ppal, s/ o Late Shri ~hirmoli dan, 
R/ o i~ear Bus Stand, .rladhanivas, vrindavan, 
ui strict-Mathur. 

( ~i H.1... shukla, Advo~ate) 

3. 

4. 

5. 

6. 

• • • • • • Applicant 

versus 

uni on of l n:ii a through seer etary /Railway Board, 
Rail Bhawan, New Jelfli. 

General Manager( P), North Eastern Railway, 
Gorakhpur. 

Ge&er al Manager( opp.), North Eastern Railway, 
Gorakhpur • 

.i)i.visional dailway iV1anager, lzatnagar( Bareilly), 
North Eastern Railway, 

Ui vi si onal Railway Manager{ Opp.), Nor th Eastern 
rlailway, I zatnagar, Bareilly. 

ci. vi si onal Railway Manager( P), 1-.S or th Eastern 
dailway, I zatnagar, Bareilly. 

( sri Amit sthalekar, Advocate) 

• • • • R.esponctents 

lJRyER 

In this lJA r.Jo.a17/99, the applicant has sought 

that the oraer NfJ.Ej162/L/Brl Pippal/Pari/98 date::t 

11-6-1998, reactwith oruer aate::t 6-3-1997 by the respondent 

no. 6 be quashed and his posting at Mathur a Gantt station 

as station Manager ge continued.. cons~quently, the present 

station Master (clarified by the counsel for the 

responctents as 1•sta ti on Manager•) be directe:i to harld 

over t.he charge to the aµplicant. His leave as ordered 

by the Hon• ble tiigh court be regulari~e::t. 
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2. The order J at.ed 11-6-1998 was tentatively issued 

by the respOCldent in cQnpliance with the Hon• ble High 

court• s ctirectl. on dated 27-5-1998. Ihe applicant went 

to the Hon• ble Nigh court admi tte:.tly as he had fail Ed to 

get a '' favourable decision to his UA l~0.995/97 from CAf. 

Ihe applicant holding a transferable post inter alia 

conteste:i his transfer frQn out of Mathura Cant on the 

basis of a •Rlys) departmental io§truction favouring 

infrequent transfer Of 5chedula:1 (;aste etnjJl<>jees. in Order 

to ward Off harassment. His present application is third 

in a r~ - i 5 to be read as a sequel to the j u:igement of 

the Hon• ble High court dated 27-5-1998. 

3. Ihe present a~f,licati.on ( OA No.a17/99) was first 

heard by the Bench anct later on transf erreJ to the !:)ingle 

sench being a limi te::i case of tr an sf er ma tier. Ul 29-9-99, 

. the applicant• s coun 5 el prayed for relief mainly on two 

coun 5 t (i), Ihe responJents diJ not pass any order on 

regula.ri 5 ac.ion of leave anct consequent benefit as per 

direction of the Hon• ble High court( 27-5-98). It was 

Observed that the responctent no.6 had passe:i an order 

dated 11-6-99 holctingt.be transfer Of the applicant frQ'n 

Mathura Gantt to Brir1.:laban as in order. Railway soard• s 

instruction dated 19-11-1970 on the quantum aOd question 

Of frequent transfer of sche:iuled Caste em l-'lOfees was 

again hi ghli gbt Ed in order to seek the apflli caut• s 

retention at Mathura t.;antt frcm where he was transferred 

only after 8 1 months all ege::ily with out much of an 

administrative justification to do so. The applicant also 

had ci te:i instances of harassment on caste consideration. 

inclwing assault for which FIR was lQiged. The court 

gave an interim stay of the transfer 0\) the af,µlicant and 

direct.ed the respondents to maintain status quo till the 

next date Of hearing. 
5 .. ~ 
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4. Ul 15-10-1999 further clarifactory direct.i ve was 

given by the Tribunal. •Ihe order datE.ti 29-9-1999 is 

quite clear, ace orcting to which the orjer transferring be 

apµlicant frQn Mathura to vrinctaban was to be ignore::i and 

status quo as it may emerge to be maintained''• 

5. (.o 4-1-X>OOO it was reported before the fribunal 

that neither the interim stay was implemented nor the 

department• s order ~as honoured by the 5tati on Manager 

(not Master), ~hri M.rl..Meena, fhe frilbunal directed ~i 

Meena• s personal appearance. 

6. fQ:iay (on 21-1-ZX:O) !)hri Meena appeare:i in person. 

The learned counsel for the respondent sought exemption 

frOm his personal appearance. 

7. The counsel for t.he responctents submi; that by virtue 

of order dated 22-12-1999 in this case, the impugned orders 

datect 11-6-1998 readwi th or(j;er d ate:i 6-3-1997 stand in .. 

operative. consequently, the posting Of the applicant at 

Mathura lJantt as station £\1aster also stands as confirmed by 1 

the r espOCld ents. Ht nc e, no cause of action survives. 

a. It is seen that no order regarding his leave an;j 

salary has as yet been passe::i by the respondents. 

9. The counsel also pointed out that theaelay in 

hancting over of the charge to the applicant is contributory. 

The apEJlicant only deman:ided the keys not full charge which 

has been prepared. Records to this effect have been seen 

by me. f hey are substantially correct. !:>hri Meen is 

exempted fr~ personal appearance, till furtner Orders. 
1'>-'~ 0, 

As the aP.iopcil)d:nt has prepared the papers for handing over 

full formal charye, it is thus ordered that the charge in 

full be given to the aP!-'licant by shri Meena within three 
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c.l.c'"'r which are deEme:i to be adequate. rlespOOdent no.6 or the 

ff}.--" concerned will regularise the leave and disburse salary of 

the applicant within four weeks. with this the application 
:J 

stands disposed Of with no order as to c0sts. 

oube/ • 
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, 
.s- , a ,-:a.. • ..._,, , 

Member (A) 
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